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1l.0RDER DATED 30.69, 2003,

Appiicant claiming te se the

daughter of a Gangman (Late Banchhamiéhi

Sethi.i; whe died prematurely while wrrking
‘ under the Permanent way Insgecter of
D%M{ mmwm/

Balasere Rallway Statinn;ﬂrissa) has filed

¥ this original Applicatien under sectien 19

of the Administrative Trisunals Act,1985 ey

“13)
i way of seekine directien te the Respgendents

E )
| 0/{, qf\“\\) te provide her an appointment on compassi~nate
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It appearé ‘that sefore filing
this case the Applicent had susmitted a
representati~n under ANnexure-l dated
17.8.2000, which is stated te ®e still

pending,

Having heard Mr,3.8.Je@ha, [ eamed
Crunsel appearing for the Applicant and
perusing rec~rés,we are of the‘vieﬂ that
the Applicant (whe claims that she was
extremely minor at the time of premature
dcath of her father/ef the deceased Rly.
en.leyee) had made ne sincere efforts te
redress her grievance,pefore filing this
case,Law is well settled that mere existence
of right is not enough te rush te the Ceurt
of law for enfrrcement.Rather,oest efforts
sh~uld se made f~r

redressal nf the

grievances befrre the Departmental Auth~riti es.

in the ae~ve said premises,with~ut
entering int~ the facts ~f this case and
witheut expressing any opinieon ~n the merits
~f this case,we disgese ~f this case at the

admissi~n stage,dy granting liserty te the

 Applicant teo pursue her grievances befre

the Railway Auth~rities sy filing am
exhaustive representatien(which she should
file by the end of ncteser, 2003 ) and we

heresy di‘rect the Rgilway Auth-~rities that,
in case suc¢h a répresentation is filed by the |

Applicant, the same shall be disprsed ~f

expeditirusly within a period of 120 days

from the date nf receipt of the salid
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representati~n and,if needed, oy rdtaining necessary

approval frem the Generdl Manager CoNCemed,

Send copies ~f this prder, alrngwith copies
nf the P.A, to the Respondents and free cepies nf this
~nrder de given te learned counsel for the Applicant and
Mr.R.C, Rath,Learned standing Crunsel fnr the Rei iways;
(pn whom a Copy of this rriginal Applicati~m has seen

served) ,




